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MR. CHAIRMAN: If you hear me for one 
minute, you will not require it-(Interruptions) 
Mr. Bhupesh Gupta, under the rules, as i view 
them, and under the practice which obtains in 
this House, I am not a mere post office 
between Mr. Malik and the Privileges 
Committee. I have some duty to perform—
because a Minister may be charged wrongly, a 
false document may be brought, a false 
newspaper report may appear, all types of 
things may happen. Already the word "pro-
bably" disappeared from the last document 
which has been put before me. There was this 
"Probably'' even accord, ing to the Chief 
Minister there. I think we will stop at that. 

DR. RAFIQ ZAKARIA; What you have 
said is completely borne out by what May 
says in this connection in May's 
Parliamentary Practice. I would like to tell 
Mr. Bhupesh Gupta that as far as these kinds 
of privileges are concerned where the Mini-
sters are accused of having made a wrong 
statement, this is the practice. After all, the 
Ministers give their replies on the basis of the 
information that is supplied to them, they 
have no personal knowledge. Therefore, May 
says that unless deliberately a Minister.... 

MR. CHAIRMAN: But I have already 
given a ruling  on that. 

DR. RAFIQ ZAKARIA: That is why you 
have to satisfy yourself that prima facie there 
is a case of breach of privilege. Therefore, 
what Mr. Bhupesh Gupta has said is not 
what... 

MR. CHAIRMAN: You are quite right. I 
have laid it down. I think the matter may rest 
here till tomorrow because I have got 
everything now in my hand. Mr. Malik and 
everybody else may feel assured that I will go 
through them and come back. Now, will you 
come and take the Chair? 

 

 

PERSONAL       EXPLANATION       BY 
SHRI C. M. STEPHEN, MINISTER OF 

COMMUNICATIONS 
[Mr.  Deputy  Chairman in the Chair] 

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN): Sir, 
with your permission, I rise to discharge an 
unpleasant duty by way of a personal 
explanation—unpleasant because it seems out 
of certain observations which a 
parliamentarian for whom I have the highest 
respect, Mr. Bhupesh Gupta, made yesterday. 
I would not like to enter into a controversy 
with him because he is one of the 
parliamentarians whom I hold in high esteem. 
Now yesterday he said that I went to Calcutta 
and gave a call for the overthrow of the Gov-
ernment of West Bengal and made that 
charge, as is usual with him, with a hammer 
and tong against me in language which could 
have been a little modest. That is all I could 
say. 

There are two questions. One whether I 
gave a call like that. Second, because I am a 
Minister, I am barred from making such a 
call. My humble submission is that I never 
made a call for the overthrow of that 
Government. In today's Pat?-iot the 
correspondent from Calcutta reports like this; 

"But Mr. Stephen, perhans uncertain of 
Prime Minister Indira Gandhi's mind, 
refused in Calcutta to endorse Mr. Panja's 
battle-cry. Instead he modified it with a 
general exhortation to "wipe ou Marxism 
from Bengal and Kerala' " 



 

[Shn C. M. Stephen] 

  Now in the Statesman the    report    is like        
this: 

"The Congress (I) leader, Mr. C. M. 
Stephen, said here on Sunday that he did 
not want to make any comment on the State 
Congress (I) slogan, "CPI(M), quit Bengal" 
because the CPI(M) would immediately 
allege that a Union Minister was providing 
inspiration to the movement. But he said 
that the "reactionary, authoritarian and. 
foreign inspired philosophy pf the Marxists 
should be wiped out" I take the slogan in 
this sense. 1 do not want Mr. Jyoti Basu 
himself to be thrown into the Bay of 
Bengal....He said that it did not matter if the 
Left Front Government remained in office. 
He was sure it would collapse on its own. 
But he told the meeting that the 
Communists had betrayed the country." 

Now from this it is clear.   .   .   . 

SHRI BHUPESH GUPTA (West Bengal): 
I quoted from the Times of India. 

SHRI C. M. STEPHEN: Now there are 
three things; (i) philosophy of the party; (ii) 
the party; and (hi) what the party is doing in 
the Government. In West Bengal the party 
being a constituent of the Government the 
United Front Government is a party to what it 
is doing. The Marxist Pary is a constituent of 
the United Front Government. Apart from the 
Government, there is the party and there is the 
philosophy of the party. I attack the 
philosophy of the party and its performance 
from 1921 onwards saying that at crucial 
stages in the history of the country the Marxist 
and the Communist Party have betrayed us. I 
told this to my workers; it was not a public 
meeting. And I said that this philosophy of 
violence and murder must be wiped out from 
India because that stands as a hinde- 

rance for the socialist revolution of the nation. 
You may differ. The question is whether an 
attack on a philosophy is an attack on the 
Government. Mr. Gupta says that if I attack a 
philosophy, then I attack the party and if I 
attack the party, I attack the Government of 
which that party is a constituent. That means, 
when I attack any party, not the Government, 
then I am asking for the overthrow of the 
Government. I made it very clear that I do not 
mind the Government remaining. 

As far as I am concerned, every Minister 
has got two personalities. He is a Minister and 
he is a political being. And as a political being 
I have got certain functions to perform, which 
I will continue to perform, Whether any party 
is in the Government or not is absolutely 
irrelevant as long as the party exists, and con-
tests between that party and other parties 
continue. It makes no difference whether my 
party is in Government or outside. It makes no 
difference whether their party is in 
Government or outside. The contest between 
the two parties will have to continue. It can 
never abate at all, and let us not become 
nervous when that is stated and when I attack 
the philosophy. If they can call our party as 
authoritarian, if they can call our party as 
reactionary, if they can call our party as 
bourgeois-oriented party, if they can call our 
party as an American-inspired party, please 
give me the freedom as a political being, in 
spite of myself being a Minister, to call you 
authoritarian, reactionary, anti-socialist or 
inspired. 

I must add, the controversy will have to 
continue. Certainly, my party 'is in Opposition 
there. Every Opposition party would like the 
Government to go and itself to come in. The 
question is: What is the method? If a 
Constitutional provision at the Centre is 
misused, you can attack. If an extra-
Constitutional method is used, you can attack. 
If I carry a campaign  to corrode the base    of 
the 
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party there, and to pull down their 
Government, which is possible, then you 
cannot attack me. The failure of the Janata 
Government was because the base was lost. 
The attack was going on. This freedom is a 
privilege, a right and a duty of an Opposition 
party. 1 did nothing more than that. And I 
made it very clear that I did not mind the 
Government going on because, according to 
me, we are not interested in pulling down 
anybody because we believe leaving the 
Government to stew in their own juice. They 
are stewing already. This is very clear from 
the results of the Panchayat elections. It is 
very clear from the Chatra Parishad elections 
there. {Interruptions) One minute. Let me 
complete. Out of 280 members elected in the 
Chatra Parishad elections, 250 members were 
elected from the colleges. (Interruptions) 

SHRI     M.     KALAYANSUNDARAM 
(Tamil Nadu):   On a point of order. 

MR, DEPUTY CHAIRMAN: Please hear 
him. 

SHRI M. KALAYANSUNDARAM Is  it a  
personal  explanation? 

SHRI C. M. STEPHEN: Yes, it is. Another 
important thing is this. When Mr. Bhupesh 
Gupta complains against us, may I mention 
another matter also? Here is a news report 
coming today of the West Bengal 
Government going to Punjab and giving a call 
to pull down that Government. Here is a 
report. Have they got the right? He says that 
he went there to open, to inauguarate, a Left 
Front exhibition there. Whether it is in his 
jurisdiction to go to Punjab and inaugurate a 
West Bengal exhibition there, I do not know.   
He has said: 

.the Left Front Government in West 
Bengal was 'apprehensive' of Mrs. Indira 
Gandhi's moves be- 

cause she was known for toppling non-
Congresp-I (Government      .   .   . 

"He added that in Punjab there was a 
'weak' Government and the Congress-I 
people themselves might topple it. In 
Andhra Pradesh Chief Miniser Dr. Chenna 
Reddy was 'listed to go', and the next turn 
might be of the Karnataka Chief Minister." 

Therefore, the West Bengal Minister can go 
to Punjab and attack the Punjab Government, 
he can attack the Andhra Pradesh 
Government, he can attack the Karnataka 
Government, he can attack Mrs. Indira 
Gandhi as a toppler of non-Congress (I) 
Government, and we should hear it, keep our 
mouths shut and do nothing at all! This is his 
privilege. He says.    This is what he was 
saying. 

The second point which Mr. Bhupesh 
Gupta raised was very painful. He emphasised 
on the money that was spent on my travel to 
Calcutta. I went on official duty. Even other-
wise, is it that a Minister who goes anywhere, 
should not open his mouth? Is it that he 
should not meet party members, and if he 
meets his party members, then immediately 
that money that is used for the purpose of 
official tour must be refunded? If that is the 
case, then if I devote five minutes' time for 
meeting Congress workers, on that basis you 
will ask me to make a proportionate refund 
from the salary that I am getting. That is what 
will happen. Is it the position that we must 
take? Let us not be small in the approach of 
these things. We are political beings going 
around. If Mr. Bhupesh Gupta goes out with a 
Select Committee, he may have to meet 
members of his party, he may have to talk to 
them, even while collecting money from the 
Rajya Sabha.    Even so, when I go, I may 
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[Shri C. M. Stephen] have to meet my 
party members.  We will have to take up 
this position because  we  are  political  
beings. 

One more explanation I wanted to give. 
He spoke about the statement that I made 
On telephones. I clarified my stand in the 
Lok Sabha. I said: the telephone may be 
surrendered. This1 was misquoted. I said 
it here itself, because Mr. Dhabe raised 
the question of rebate. I told him that this 
is not part of the contract. Then he 
insisted on the rebate. I said, you 
surrender your telephone if you want a 
rebate on the money that is given, not on 
the basis of unsatisfactory service. 
(Interruptions). That is on record. I said it 
here, i said nothing more than that there. 
Although it was misquoted, I clarified it. 
1 called a press conference the next day 
and I clarified it. Only if a subscriber 
insists that he must have the money back, 
then only he may surrender the telephone. 
If it is unsatisfactory service, we own up 
that it is unsatisfactory to a certain extent. 
We own up the responsibility to correct 
it. There are certain constraints. In spite 
of these constraints, things can be 
improved. All efforts will be made to 
improvs it. There my stand is apologetic. 
But when there is the demand for rebate, 
then my stand is, "Please surrender the 
telephone back; I cannot agree to that" 

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal):      Why? 

SHRI C. M. STEPHEN: That is a 
different matter. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Why should it be surrendered? 

SHRI C. M. STEPHEN: I am only 
making a personal explanation, it is only 
with respect to the rebate that I said it, 
not with respect to the other thing.    It  
was not in a  challenging 

mood.    This is  all the personal ex-
planation that I wanted to make. 

MR. DEPUTY CHAIRMAN: Now, 
we go to Calling Attention ____  

SHRI BHUPESH GUPTA: Sir, I 
was mentioned ___  

MR. DEPUTY CHAIRMAN:  No ... 

SHRI BHUPESH GUPTA: i was 
mentioned   again and again. 

MR. DEPUTY CHAIRMAN: No, I do 
not allow it. 

SHRI BHUPESH GUPTA: You 
have  to  hear me _____(Interruptions). 

MR. DEPUTY CHAIRMAN: I do not 
allow it.   It is against the rules. 

SHRI BHUPESH GUPTA: This is 
a serious matter ------  

MR. DEPUTY CHAIRMAN: You 
seek a personal explanation. (In-
terruptions). 

SHRI BHUPESH GUPTA: Kindly 
hear me. 

SHRI P. RAMAMURTl (Tamil 
Nadu): You allowed him to give more 
than a personal explanation—a lecture. 

MR. DEPUTY CHAIRMAN: It was a 
personal explanation.... (Interruptions).   
I would like to read rule 241. 

SHRI BHUPESH GUPTA: I would 
like to put the record straight. 

MR. DEPUTY CHAIRMAN: I do not 
allow it. Mr. Bhupesh Gupta will not go 
on record. (Interruptions) This is the 
rule. Please take your seat.    Rule 241  
says: 

"A member may, with the permis-
sion of the Chairman, make a personal 
explanation although there is 
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no question before the Council, but in this 
case no debatable matter may be brought 
forward, and no debate shall arise." 
Therefore, there is no question of a debate. 

(Shri Bhupesh Gupta continued to speak.) 

Mr. DEPUTY CHAIRMAN; I do not 
allow it. 

(Shri Bhupesh Gupta continued to speak.) 

MR. DEPUTY CHAIRMAN: This is not 
debatable.    I do not allow it. 

(Shri Bhupesh  Gupta continued to speak.) 

MR. DEPUTY CHAIRMAN; This is not 
going on record. 

(Shri Bhupesh Gupta continued to speak.) 

MR. DEPUTY CHAIRMAN: We now go 
to the Calling Attention. Please take your 
seat. Mr. A. G. Kulkarni. 

(Shri Bhupesh Gupta continued to speak.) 

 

(Intrruptions)     This is not a matter for 
debate.    Mr. A. G. Kulkarni. 

SHRI S. W. DHABE (Maharashtra): My 
name also has been mentioned... 

MR. DEPUTY CHAIRMAN: He was 
replying to the point raised by you.    Please 
take your seat. 

SHRI S. W. DHABE: Telephone has 
nothing to do with that controversy. .. 

MR. DEPUTY CHAIRMAN: Let us not 
have a debate on this. Shri A. G. Kulkarni. 

SHRI S. W. DHABE: If you do not allow 
me to speak 1 will have to walk out. 

MR. DEPUTY CHAIRMAN: Please take 
your seat. 

SHRI JAHARLAL BANERJEE (West 
Bengal): Why don't you allow him? 

MR. DEPUTY CHAIRMAN: I cannot 
allow. We will take up Calling Attention.   
Please do not disturb... 
{.Interruptions). 

 

SHRi S. W. DHABE: I only want to say... 
MR. DEPUTY CHAIRMAN: I won't allow 

you. Please take your seat. 
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SHBI S. W. DHABE:    If you do not 
allow me to break, I walk out. 

(At this stage the hon. Member left the 
Chamber.) 

 
MR. DEPUTY CHAIRMAN: This 

will not go on record. You cannot refer to 
a matter whih is not permitted by me or 
by the Chairman. I won't allow you. Mr. 
A. G. Kulkarni. 

(Shri Rameshwar Singh continued to 
speak.) 

 
SHRI JAHARLAL BANERJEE: On la 

point of order. Is it not proper that when 
in the course his personal explanation 
some reference is made to some hon. 
Member who is present here, he should 
be given an opportunity to clarify his 
statement? 

SHRI C. M. STEPHEN: No reference 
was made. 

MR.        DEPUTY       CHAIRMAN: 
Certain   matters   were  raised  earlier by 
the hon. Member and the Minister was 
only replying to that.   Again, the hon. 
Member should not reply. 

SHRI JAHARLAL BANERJEE: You 
should be impartial. The Member who is 
referred to must get some opportunity to 
give his personal explanation.    I think 
this is proper. 

MR. DEPUTY CHAIRMAN: Please 
take your seat.    Mr. A. G. Kulkarni. 

SHRI JAHARLAL BANERJEE: As a 
protest against the partial attitude of the 
Chair, I walk out. 

(At this stage the hon. Member left the 
Chamber.) 

(Interruptions) Order, please. (Inter-
ruptions) Order, please. Mr. Kulkarni. 
(Interruptions) Order, please. Order 
please. 
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[Shri Pranab Mukherjee] 

I was going to seek your permission for was 
to impress upon the leaders and Members of 
the Opposition parties that they can muke 
their points. Normally> after the Question 
Hour is over, we are allowing certain time to 
make various points. But let us have some 
understanding by having certain time-limit 
even for raising points. It is laready nearly 
forty minutes. Let us decide that it will be for 
15 or 20 or 30 minutes and let the points be 
made out. We must put an end to it. ail, we 
have. to transact some business. But I am not 
permitted to speak, i will see to my Members. 
I can control them. I can tell them not to 
disturb. But, at the same time, I would like to 
state that you must put an end to this. If you 
say, 'All right, for half-an-hour this business 
wil] go on', we can accept it. But if for thirty 
or forty minutes... (Interruptions). The normal 
business should go on. This is my submission. 
{Interruptions) 

SHRI NARENDRA SINGH (Uttar 
Pradesh): Sir, on a point of order ... 
(Interruptions). 

SHRI BHUPESH GUPTA: He has made a 
very reasonable statement— Mr. Pranab 
Mukherjee. I think we should respond to it. 
(Interruptions) . 

SHRI NARENDRA SINGH: On a point  
of  order.     (Interruptions). 

SHRI BHUPESH GUPTA: If we ?et up, 
you allow us. If you allow Members to 
speak, then all this would not have happened 
and the ime would not have been spent like 
his. 

MR. DEPUTY CHAIRMAN: There s no 
end to anything. (Interruptions). 

SHRI BHUPESH GUPTA: I think lat 
cooperation will come that way. 
nlerruptions) 

SHRIMATI PURABI MUKHOPA-
DHYAY: You might have noticed that when 
the Leader of the House got up to intervene, to 
appeal, we all kept quiet. Only one Member 
said something—even that sitting in his place. 
I never expected that the Leader of the House 
will just put up a threat.    (Interruptions). 

SHRI PRANAB MUKHERJEE: It is not a 
threat.    (Interruptions). 

SHRIMATI PURABi MUKHOPA- 
DHYAY: Please... (Interruptions) 
He also said.... (Interruptions). 

MR. DEPUTY CHAIRMAN: You address  
the   Chair,   Madam. 

SHRIMATI PURABI MUKHOPA-
DHYAY: You being the custodian of this 
House or the Chairman being the custodian of 
this House, we expect that when an issue is 
raised in this House there will be some 
decency, some decorum. And we are here to 
cooperate—not only to oppose. We oppose 
the policies of the Government. We are not 
having any individual grudge against any-
body. 

MR. DEPUTY CHAIRMAN: That is all 
right. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Nobody should take it at personal 
level. What happens is... (Interruptions) I will 
take one second. Mr. Dhabe's name was 
mentioned by  ... 

MR. DEPUTY CHAIRMAN: Here you are 
not correct. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Mr. Dhabe made a certain point to 
which he replied... (Interruptions)   Mr.   
Dhabe wanted to say  as 
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to what the question was and what his reply 
was. If he had not mentioned Mr. Dhabe's 
name, Mr. Dhabe would certainly not have 
got up. It was    going    On    between Mr. 
Dhabe 
and Mr. Stephen's thing________ (Interup- 
tions) We all kept quiet. Now, if you just 
steamroller everything and say, 'Nothing will 
go on record', then, why are we here? 

MR. DEPUTY CHAIRMAN: Please tell 
me how the proceedings can go on. 

SHRIMATI PURABI MUKHOPA-
DHYAY: You use your discretion. Mr. 
Pranab Mukherjee is the Leader of the House. 
I do not know if any other Leader of the 
Houss got this much cooperation in the past as 
Shri Mukherjee gets from all the parties of the 
Opposition. It is correct that we should not 
waste time. You use your discretion. But you 
should not Steamroller us. 

(Interruptions) 

MR. DEPUTY CHAIRMAN: Mr. 
Ttfarendra Singh is standing. You decide 
amongst yourselves as to who wants to speak, 
i cannot allow all of them. 

 
We shall have to take note of it. have  
strong   objection to this.    Eve the Leader 
of the House cannot tak note of it.   jt is for 
you to take not 



    171      Personal Explanation          [RAJYASABHA] by Minister of 172 
Communications 

 
E can understand Mr. Chairman saying it. 
But Mr. Pranab Mukherjee said that "We 
will have to take note of it" 

SHRIMATI   PURABl   MUKHOPA-
DHYAY:    This shows their attitude. 

 

SHBI SADASHIV BAGAITKAR: 
The Leader of the House has said, "We 
shall take note of the obstructions". My 
submission is that it is not for him or for 
anybody else to take note of anything. It 
is for the Chair to take note. I hope that 
the Leader of the House will make 
amends and accept that even in matter 
which he considers disorderly, it is the 
Chairman which can take a decision and 
not he. That is all, Sir. 

SHRI PRANAB MUKHERJEE: I 
would only like to tell him that it is the 
duty of the Leader of the House to help 
the Chair to conduct the Business of the 
House. 

SHRI JAHARLAL BANERJEE: I am 
on a point of order. (Interruptions) . 

 

 

MR. DEPUTY CHAIRMAN: This 
cannot go on like this. Mr. Jha, you have 
to hear me first. Then I will hear you. 
Now, you please take your seat. 
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CALLING ATTENTION  TO A MATTER  
OF  URGENT  PUBLIC IMPORTANCE 
Rise in prices of Essential Commodities 

SHRT ARVIND GANESH KUL-KARNI 
(Maharashtra); Sir, I beg to call the attention 
of the Minister of Civil Supplies to the rise in 
prices of 


